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The above decisions of the CSIR 
have bepn communicated to all the 
National Laboratories/Institutes of 
the- CSIR.

Their other grievances refer to 
Elections to the CSIO Club, proper 
canteen facilities, confirmation of staff 
and likewise etc. which are being look
ed into.

T he Senior officers o f  CSIO, 
Chandigarh and the CSIR have had 
a series o f m eetings w ith  the varioas 
m em bers o f the “ U nion” . The 
“ U nion”  leaders had also m et the 
D irector-G cneral, CSIR at New 
Delhi. The Vice-Presidcnt^ CSIR and 
M inister o f Education and Social 
W elfare aLso held talks with the r c -  
preseiitative.s o f the “ U nion” and the 
CSIR  on 13-7-1977.

The CSIR has received com m un i
cations from  the fa llow ing unrecog
nized U nion/A ssociations:

(1 ) Central Drug Research Ins
titute. Lucknow .

(2) National M etallurgical T,abo- 
ratory, Jam shedpur.

(3 ) CSIR Scientific W orker’s A s
sociation.

(4) N ational Phy.sidal L abora
tory, N ew Delhi.

(5) Central Electronics E ngineer
ing Research Institute, Pilani.

(6) Central E lectro-C hem ical R e 
search Institute, Karaikudi.

The onus lies on the so-called 
‘Unions’. They have to recognise the

position that in a scientific body they 
cannot function as Unions but must 
conform to the formalities and condi
tions of recognition of Service Asso
ciations;
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Use of foreien brand names in Indi
genous Products

5142. SHRI M. RAM GOPAL RED
DY; Will the Minister of INDUSTRY 
be pleased to state:

(a) whether Government had de
cided not to allow the use of foreign 
brand names to be used for products 
indigenously manufactured;

(b) if so, the names of firms who 
are using foreign brand names for 
their products indigenously manufac
tured; and




